| TEM NO. Menti oned Matter-A COURT NO.

SECTI ON Xl V
SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (C) No. of 2005 (CC No. 12510 of 2005)

(From the Judgrment and Order dated 14.12.2005 in Wit Petition (Gvil) No.4582/2003

of the H GH COURT OF DELH AT NEW DELHI)

GREATER KAI LASH PART-1 TRADERS ASSCCI ATI ON ....Petitioner(s)

VS.

UNION OF | NDI A AND ORS. ... Respondent ( s)

(Application for permission to file SLP)

Date: 22.12.2005 This matter was taken up at 11.30 a.m at the residential office

of Hon ble M.Justice B.N. Srikrishna.

CORAM : HON BLE MR JUSTI CE B. N. SRI KRI SHNA

HON BLE MR JUSTI CE S. H KAPADI A

For Petitioner (s) Anoop G Chaudhary, Sr. Adv.
J. Chaudhary, Adv.

Syed Tanweer Ahnad, Adv.
Syed Ali Ahnad, Adv.

Deepak Jai n. Adv.

Mukul Dubey, Adv.

s 555555

Mohan Pandey, Adv.

For Respondent (s)
The Court nmde the follow ng

ORDER

We are not satisfied that the petitioner before us, an unregi stered anorphous body, has
any

| ocus standi to nove a S.L.P.against the inmpugned order of the Hi gh Court. We have not been



made aware of any individual’s grievance with regard to the order. M. Chaudhary, |earned sen
i or

counsel, at this stage, requests permission to withdraw the application to nove the H gh Court
at

the instance of aggrieved individuals, if any, and, if so advised.

Hence, t he application for per m ssi on to file speci al | eave petition
is di sm ssed as

wi t hdr awn.

[ ALKA DUDEJA ]

Court
Mast er



